IN THE CENTRAL ADMINISTRATUVE TRIBUNAL HYDERABAD BENCH

AT HYDERABAD

0.A.No915/99 _— - Date of Crder : 18.6,99
BETWEEN :

G.Satyanarayana .+ A pplicant,

ARD

1, The Post Master General,
A-P-, Hyde_rabad.

2, The Senjor Supdt, of Post Offices,
Prakasam Division, Ongole,

3, Thoganti Suresh

4, Unnam Narasimha Rao .+ Respondents,
Counsel for the Applicant .. Mr E.Krishna Reddy
Counsel for the Respondents .o Mr,Phalguna Rao
CORAM 2

HON'BLE SHRI B,RANGARAJAN : MEMBER (ADMV.)

HON'BLE SHRI B.S, JAI PARAMESHWAR : MEMBER (JUDL,)

X As per Hon'ble Shri R.Rangarajan, Member (@Admn,) X

Smt.$arada for Mr,P,Krishna RBddy, learned counsel

for the applicant and Mr,Phalguna Rao, learned Standing

counsel for the respondents,

..2




24 The main grievance of the applicant is that his
case is not considered for the post of EDBPM, Kalavala
wader Sub Fost Office even though he has submitted his
application in response to the notification dated 8,4,.59
(h~1), The applicant submitted that R-3 aml R-4 have been
issued with call letters for att-..ending the interview, But
we feel that the letter has been issued to R-3 and R~4 for
verification of the application, Probably the applicant

an £, a4,151,:ta.lf;.., e L‘raﬁ&‘(‘r

is not called for verifying the applicationL Herce this

Ca,
3. If it is necessary to call for the applicant also for
verification

/the same should be done, If not his case alsc should be
considered along with the others, appll ant may ha -
e 0.
submit arn (@pplication atleast a week before the start
of the selection proceedings @ither written, viva-voce
or both, We 4o not consider R-3 ard R-4LneCessary parties

in this OCA, Hence their names should be deleted,

4, With the above directions the OA is disposed of,

pro—S

( R .RANGARAJAN )
Member (Admn, )

No costs,

Dated : 18th June, 1999 /
( Dictated in Open Court) ﬂw‘ﬁm
|
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